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t [MISAPPROPRIATION OF PUBLIC FUNDS IN
THE CENTRAL SOCIAL WELFARE BOAFD

318. SHRI RAM SAHAI: Will Ihe Minister
of EDUCATION be pleased to state;

(a) the reason why the amounts of Rs.
5,636 and Rs. 5,706 drawn by the Central
Social Welfare Board through self cheques on
1-3-1961 and i-4-1961 were not entered in the
cash books till the 26th June, 1961 and 29th
Jme, 1961, respectively; and

(b) whether it is a fact that this amount
was misappropriated?]
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t{THE DEPUTY MINISTER IN THE
MINISTRY ofF EDUCATION [I'SHRIMATI
SOUNDARAM RAMACHANDARAN) : (a) The
reason for delay in the entry of cheques in
question in the cash book was negligence on
the part ol the cashier of the Board, who has
been convicted by the Court of Law and
punished.

(b) Yes Sir.]
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t [EXCESS PAYMENTS TO TEACHERS BY THE
DELHI ADMINISTRATION

319. SHRI RAM SAHAI: Will the Minister
of EDUCATION be pleased to state:

(a) what action was taken against the
Delhi Administration for making payments of
salaries of a higher grade to teachers teaching
class IX in violation of the orders of his
Ministry; and

(b) whether the excess payments made
were recovered?]
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ttTHE DEPUTY MINISTER IN THE
MINISTRY ofF EDUCATION (SHWIMATI
SOUND ARAM RAMACHANDARAN): (a) The
Delhi Administration has been asked to fix
responsibility for these irregular appointments
and to take necessary action against the
officers who may be found at fault.

(b) No. Sir.]
DEMANDS FOR MORE CLERKS AS A RESULT OF
INTRODUCTION OF THE CD.S

320. SHrI P. K. KUMARAN; Will the
Minister of HOME AFFAIRS be pleased to state:



